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[RrsTa= I11/4/e/1/113/14]

UNIVERSITY GRANTS COMMISSION

NOTIFICATION
New Delhi, the 17"y uly, 2014

University Grants Commission (Recognition And Monitoring of Assessment And Accreditation Agencies)
Regulations— 2014

No. F. 14-42/2011 (CPP-II).—Preamble:
Whereas, University Grants Commission (UGC) is mandated to coordinate and determine the standards
of higher education in universities;

And whereas, assessment and accreditation through transparent and informed external review process,
are the effective means of quality determination and assurance in higher education to provide a common frame
of reference for students and others to obtain credible information on academic quality across institutions;

And whereas, mandatory assessment and accreditation would also enable the higher education system in
the country to become a part of the global quality assurance system thereby assisting student mobility across
institutions, domestic as well as international;

Therefore, in exercise of the powers conferred by clause (j) of Section 12 read with clauses (f) and (g) of
sub-section (1) of Section 26 of the University Grants Commission Act, 1956, the University Grants
Commission hereby makes the following regulations:-

1. Short title, application and commencement —

(1) These regulations shall be called the University Grants Commission (Recognition and monitoring of
Assessment &Accreditation Agencies) Regulations, 2014.

(2) These regulations shall apply to all Assessment and Accreditation agencies engaged in the
assessment and accreditation of higher educational institutions (other than the higher educational institutions
engaged mainly in agricultural education and research) in the country.

(3) These regulations shall come into force from the date of their notification in the Official Gazette.
2. Definitions -

In these regulations, unless the context otherwise requires—



10 THE GAZETTE OF INDIA : EXTRAORDINARY [PART III—SEC. 4]

(a) “Academic quality” means the quality of teaching, learning and research and consequently their
contribution to enhancement of knowledge and includes physical infrastructure, human resources (including
faculty), administration, course curricula, admission and assessment procedures and governance structures, of
the higher educational institution and includes standards as laid down by the appropriate statutory regulatory
authority;

(b) “Accreditation” with its grammatical variations means the process of quality control in higher
education, whereby, as a result of evaluation or assessment or by any other scientific method followed by
accreditation agencies, a higher educational institution or any programme conducted therein is recognised by it
as conforming to parameters of academic quality and benchmarking of such academic quality determined by the
appropriate statutory regulatory authority;

(c) “Appropriate statutory regulatory authority” means any regulatory authority established under any
law for the time being in force, for co-ordinating or determining or maintaining the standards of higher
education;

(d) “Articles of association” means articles of association of a company as defined in Section 2(5) of the
Companies Act, 2013

(e) “Assessment” means the process involved in ascertaining or verifying the capabilities of an HEI in
terms of its physical infrastructure, human resources (including faculty), administration, course curricula,
admission and student evaluation procedures and governance structure prior to the commencement of its
academic programmes;

(f) “Assessment and accreditation agency” means an agency registered under clause 5 of these
regulations;

(g) “Certificate of registration” means the certificate of registration of an assessment and accreditation
agency granted under clause 05 of these Regulations;

(h) “Code of ethics” includes integrity, objectivity, professional competence, professional conduct,
avoidance of conflict of interest, transparency and information disclosure and such other ethical principles as
may be specified in these regulations;

(1) “College” means any institution, whether known as such or by any other name which provides for a
course of study for obtaining any qualification from a university and which, in accordance with the rules and
regulations of such university, is recognized as competent to provide for such course of study and present
students undergoing such course of study for the examination for the award of such qualification;

() “Commission” means the University Grants Commission as defined in the University Grants
Commission Act 1956;

(k) “Degree” means any such degree, as may, with the previous approval of the Central Government, be
specified in this behalf by the University Grants Commission, by notification in the Official Gazette, under
section 22 of the University Grants Commission Act, 1956;

(1) “Diploma” means such award, not being a degree, granted by a university certifying that the recipient
has successfully completed a course of study of not less than nine months duration;

(m) “Distance education systems” means the open and distance education systems as specified by the
Commission in the regulations for Open and Distance Education;

(n) “Higher Educational Institution” means an institution of learning including a university, an
institution deemed to be university, a college, an institution of national importance declared as such by an Act
of Parliament, or a constituent unit of such institution, which is imparting (whether through conduct of regular
classes or distance education systems) higher education beyond twelve years of schooling leading to the award
of a degree or diploma;

(o) “Institution deemed to be University” means an institution declared by the Central Government as
deemed to be a university under section 3 of the University Grants Commission Act, 1956;

(p) “Instrument of Trust” means, in case of a Trust, such instrument as defined under section 3 of the
Indian Trusts Act, 1882;
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(@) “Memorandum of Association” means, in case of a company, such memorandum as defined under
sub-section (28) of section 2 of the Companies Act, 2013, or in case of a society, such memorandum as specified
under section 2 of the Societies Registration Act, 1860;

(r) “Non-profit organisation” means an organisation being a company registered under section 8 of the
Companies Act, 2013 or a society formed and registered under the Societies Registration Act, 1860 or a trust
formed under the Indian Trusts Act, 1882 or formed under any other law for the time being in force, which—

(i) undertakes any venture, profession, vocation or business without profit motive or gainful
objective;

(i1) applies its surplus or other income in promoting its objects;

(ii1) prohibits payment of any of its surplus or other income to its members or shareholders or

trustees, except by way of salaries or allowances payable for services rendered for carrying out such
venture, profession, vocation or business;

(s) “Notification” means a notification published in the Official Gazette and the expression “notify” with
its cognate meanings and grammatical variation shall be construed accordingly;

(t) “Programme” means a course or programme of study leading to the award of a degree or a diploma in
a higher educational institution;

(u) “Technical education” means programmes of education, research and training in the areas namely
engineering and technology, architecture, town planning, pharmacy, applied arts and crafts, hotel management
and catering technology, computer applications, and such other programmes or areas as the Central Government
may, in consultation with the Commission, by notification in the official gazette, declare.

(v) “University” means a university established or incorporated by or under a Central Act, a Provincial
Act or a State Act, and includes an institution deemed to be university;

Words and expressions used and not defined in these regulations but defined in the University Grants
Commission Act, 1956 and not inconsistent with these regulations shall have the meanings respectively assigned
to them in that Act.

3. Objectives

3.1 To lay down a framework for mandatory accreditation of Higher Educational Institutions by a
number of competent and reliable assessment and accreditation agencies.

3.2 To regulate assessment and accreditation agencies through an independent but accountable
institutional mechanism.

4. Functions of the Commission regarding Assessment and Accreditation

4.1 The Commission shall, subject to the provisions of these regulations and of those made under any
law for the time being in force by the appropriate statutory regulatory authority, take measures to develop and
regulate the process of assessment and accreditation of higher educational institutions and programmes
conducted therein, and to monitor the functioning of assessment and accreditation agencies.

4.2 Without prejudice to the generality of the foregoing provisions, the measures referred to in sub-
clause (1), may, inter alia, provide for all or any of the following matters, namely:—

(a) regulate assessment and accreditation agencies (registration of the assessment and accreditation
agencies);

(b) lay down norms and processes for assessment and accreditation of academic quality in higher
educational institutions or of any programme conducted therein, by assessment and accreditation agencies;

(c) undertake periodical review of norms and policies referred to in sub-clause (b);

(d) lay down a code of ethics for adherence by the assessment and accreditation agencies;
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(e) undertake audit of the assessment and accreditation agencies with reference to adherence to code of
ethics including policies on obviating conflict of interest, disclosure of information, evolving transparency in
processes and procedures of assessment and accreditation;

(f) lay down policies for providing information to the public in regard to all aspects of quality and
performance of higher educational institutions and programmes conducted therein;

(g) specify and monitor standards on selection and training of experts for the purposes of assessment
and accreditation by assessment and accreditation agencys;

(h) levy of fees or other charges under these Regulations;

(i) recommend for improvement of academic quality while respecting the higher educational
institution’s autonomy to set its priorities;

() advise the Central Government or any State Government or the appropriate statutory regulatory
authority on any policy matter concerning assessment and accreditation which may be referred to it;

(k) take measures for development of methodologies of assessment and accreditation in collaboration
with assessment and accreditation agencies and/or universities;

(1) promote research and innovation in assessment and accreditation;

(m) monitor adherence to such norms, guidelines and standards of academic quality, as may be specified
under any law for the time being in force by the appropriate statutory regulatory authority, in higher educational
institutions; (n) perform such other functions as may be prescribed.

5. Registration of Assessment and Accreditation Agencies

5.1 No assessment and accreditation agency shall, except under, and in accordance with the conditions
of a certificate of registration obtained from the Commission, and in accordance with rules and regulations made
thereunder, undertake assessment and accreditation of any higher educational institution or any programme
conducted therein:

Provided that any agency set up by or under any law for the time being in force, which is carrying out
the work of assessment and accreditation of higher educational institutions or programmes conducted therein, on
or before the date of notification of these Regulations, may continue to do so until the certificate of registration
is granted to it by the Commission:

Provided further that such agency shall, within a period of one hundred and eighty days from the date of
notification of these Regulations, make an application for registration as an assessment and accreditation agency:

Provided also that the Commission shall, within a period of one hundred and twenty days from the date
of such application, either issue the certificate of registration or reject the application.

5.2 (1) Every application for registration as an assessment and accreditation agency shall be made to the
Commission in such form and manner as specified in sub-clause (2) below and accompanied by such other
documents and on payment of such fees as may be further specified by the Commission through a public
notification.

(2) Every application under sub-clause (1) shall be submitted by the competent person in the
Society/Company/Trust in a form specified by the Commission through a public notification and shall be
accompanied by the following, namely:—

(a) Duly certified copy of memorandum of association/articles of association or the instrument of trust if
the applicant is a registered Society/Company or a Trust, respectively;

(b) Details of members of the authorities of the Society/Company/Trust;
(c) Details of infrastructure and employees of the applicant;
(d) Details of assessment and accreditation previously undertaken/expertise available with it;

(e) a detailed mechanism for detecting any potential conflict of interest between the applicant or its
employees or experts and a higher educational institution;
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(f) a credible mechanism for transparency in respect of the financial status and financial dealings of the
applicant;

(g) a reliable public information disclosure policy for assessment and accreditation of any higher
educational institution or any programme conducted therein;

(h) complete processes and procedures to be followed by the applicant in the assessment and
accreditation of any higher educational institution or any programme conducted therein;

(i) such other documents as may be specified by a public notification by the Commission.

5.3 No application for grant of a certificate of registration shall be considered by the Commission, unless
the applicant satisfies the following conditions, namely:—

(a) the applicant is-

(i) a company registered under section 25 of the Companies Act, 1956 or a society formed and
registered under the Societies Registration Act, 1860 or a trust formed under the Indian Trusts Act, 1882
or any other law for the time being in force;

(i1) such company, society or trust is formed or controlled by the Central Government or a State
Government or any authority or board or institution established under any Central or State Act;

(b) the applicant is a non-profit organization;

(c) the applicant has, in its memorandum of association/articles of association or in the instrument of
trust, specified assessment and accreditation of higher educational institutions as one of its main objects;

(d) the applicant has such infrastructure as may be specified by a public notification by the Commission,
to enable it to provide assessment and accreditation services;

(e) the applicant and the promoters of the applicant, have professional competence, financial soundness
and general reputation of fairness and integrity to the satisfaction of the Commission;

(f) the applicant, or its promoters, or any member of the governing body of the applicant or its promoter,
is not involved in any legal proceeding connected with any higher educational institution except in course of any
assessment and accreditation proceedings carried out in pursuance of the provisions of these regulations;

(g) the applicant, or its promoters, or any director, or member, or trustee has, at any time in the past, not
been convicted of any offence involving moral turpitude or any economic offence;

(h) the applicant has, in its employment, persons having adequate professional and other relevant
experience to the satisfaction of the Commission;

(i) the applicant, or any person directly or indirectly connected with the applicant, has in the past not
been—

(1) refused by the Commission a certificate of registration under these Regulations or;

(i1) subjected to any proceedings for contravention of this Act or of rules or regulations made
thereunder or any other law for the time being in force;

(j) the applicant, in all other respects, is a fit and proper person for the grant of a certificate;
(k) the applicant conforms to such other conditions as may be specified by regulations.

5.4 (1) The Commission shall, on receipt of the application issue a public notice, in such form and
manner as specified by it through a public notification, and place the application together with all documents
received with the application, for a period of sixty days from the date of issue of such public notice, on the
website of the Commission.

(2) Any person may, within a period of said sixty days referred to in sub-clause(l), submit his
comments or objections, if any, on the application or part thereof, to the Commission.

(3) The Commission may, within the period of sixty days referred to in sub-clause(1), require the
applicant to furnish such other information or clarification as it may consider necessary.



14 THE GAZETTE OF INDIA : EXTRAORDINARY [PART III—SEC. 4]

(4) The Commission may obtain the advice of such experts, as it deems fit, for the specific purpose of
evaluating the competency of the applicant.

(5) The Commission may also refer the application to any state government or statutory regulatory
authority, for its advice. Such advice shall be tendered by the respective State Government or the statutory
regulatory authority within thirty days from receipt of such application.

(6) The Commission shall, before granting a certificate of registration, conduct a public hearing, in such
manner as may specified by it through a public notification, to consider all comments or objections or
clarifications or recommendations, if any, and the response of the applicant thereto, including any other matter
as the Commission may deem fit for such consideration.

5.5 (1) The Commission shall, as far as practicable within a period of one hundred and twenty days,
from the receipt of such application, after considering the comments or objections or clarifications or
recommendations—

(a) issue a certificate of registration as an assessment and accreditation agency, on such terms and
conditions as may be specified in such certificate, subject to the provisions of these Regulations; or

(b) reject the application for reasons to be recorded in writing if such application does not conform to the
provisions of these regulations or provisions of any other law for the time being in force:

Provided that no application shall be rejected unless the applicant has been given a reasonable
opportunity of being heard.

(2) The Commission shall, while issuing a certificate of registration, approve the documents as such or
with such modifications, as it may deem fit, and thereupon the assessment and accreditation agency shall follow
the procedures and conditions so approved in the process of assessment and accreditation.

(3) The documents approved under sub-clause(2) shall be considered as an integral part of the certificate
of registration which shall not be modified or altered without the approval of the Commission.

(4) The Commission mays, if it so deems fit, in the certificate of registration granted to an assessment and
accreditation agency, limit the area or programme for which such assessment and accreditation agency may
exercise its duties and responsibilities of assessment and accreditation.

(5) A certificate of registration shall be valid for a period of five years unless such certificate is revoked
earlier.

5.6(1) A certificate of registration granted may, on an application made by the assessment and
accreditation agency, be renewed by the Commission for such period and on payment of such fees as may be
specified by Regulations.

(2) No application for renewal of the certificate of registration made under sub-clause(1) shall be
rejected unless the applicant has been given a reasonable opportunity of being heard in the matter.

5.7 No assessment and accreditation agency shall, without the prior approval of the Commission, effect
any change in its ownership, or governing body or board of trustees, or the memorandum of association or
articles of association or the instrument of trust.

5.8 The Commission may, in the public interest or for ensuring advancement of academic quality, on an
application of the assessment and accreditation agency or otherwise, make such alterations and amendments in
the terms and conditions of the certificate of registration as it thinks fit, in accordance with such procedure as
may be specified by it through a public notification.

5.9 (1) If the Commission, on a complaint or otherwise, and after making such enquiry as it deems fit, is
satisfied that public interest so requires, it may revoke the certificate of registration in any of the following cases,
namely:—

(a) where the assessment and accreditation agency, in the opinion of the Commission, makes willful or
continuous default in any act of commission or omission as required by these regulations;
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(b) where the assessment and accreditation agency commits breach of any of the terms or conditions of
the certificate of registration which is expressly declared by such certificate of registration to render it liable to
revocation;

(c) where the assessment and accreditation agency fails, within the period fixed in this behalf by its
certificate of registration, or any longer period which the Commission may have granted thereof, to show, to the
satisfaction of the Commission, that such agency is in a position fully and efficiently to discharge the duties and
obligations imposed on it by its certificate of registration;

(d) where in the opinion of the Commission the financial position of the assessment and accreditation
agency is such that such agency is unable fully and efficiently to discharge the duties and obligations imposed on
it by its certificate of registration;

(e) the assessment and accreditation agency has ceased to exist.

(2) No certificate of registration shall be revoked under sub-clause(1) unless the Commission has given
to the assessment and accreditation agency not less than thirty days notice, in writing, stating the grounds on
which it is proposed to revoke the certificate of registration, and has considered any cause shown by the
assessment and accreditation agency within the period of that notice, against the proposed revocation.

(3) Where in its opinion the public interest so requires or for ensuring the advancement of academic
quality, the Commission may, on conclusion of the enquiry under sub-clause(1), suspend the certificate of
registration granted to the accreditation agency till such time as a decision on the revocation of such certificate
of registration or otherwise, is taken by the Commission.

(4) Where the Commission revokes a certificate of registration under this clause, it shall serve an order
of revocation upon the accreditation agency and fix a date on which the revocation shall take effect; and such
revocation shall be without prejudice to the action which may be taken against it in under any other law for the
time being in force.

(5) The Commission may, instead of revoking a certificate of registration under sub-section (1), permit it
to remain in force subject to such further terms and conditions as it thinks fit to impose, and any further terms or
conditions so imposed shall be binding upon and be observed by the assessment and accreditation agency and
shall be of like force and effect as if they were contained in the certificate of registration.

(6) The Commission shall publish on its website any action initiated under this clause and the final
decision on the revocation of the certificate of registration or otherwise together with all documents and reasons
for such decision.

(7) Where the certification of any assessment and accreditation agency has been revoked under sub-
clause (4) on grounds referred to in sub-clause(1), the Commission shall, within a period of sixty days from the
date of such revocation, conduct an audit of all the higher educational institutions accredited by such agency
within a period of one year before the date of such revocation.

(8) The Commission shall, while suspending or revoking a certificate of registration, take, or cause to be
taken, such measures which may be necessary to protect the interests of students.

6. Duties and Obligations of Assessment &Accreditation Agencies

6.1(1) While undertaking assessment and accreditation of a higher educational institution or programme
conducted therein, the assessment and accreditation agency shall have regard to following principles in
discharging its obligations for the advancement of knowledge, namely:—

(a) advancement of academic quality;

(b) enabling uniform reference of standards of academic quality in any class or classes of higher
educational institutions or any one or more programmes conducted therein;

(c) informing stakeholders (including students and employers) about the quality of the higher
educational institution or any programme conducted therein;

(d) rendering assistance to higher educational institutions in managing and enhancing their academic
quality working towards the development of explicit intended learning outcomes;
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(e) adherence to such other principles for advancement of knowledge which may evolve from time to
time.

(2) The assessment and accreditation agency shall, while undertaking assessment or accreditation of
higher educational institutions or any programme conducted therein, follow the standards in respect of academic
quality specified by the appropriate statutory regulatory authority.

(3) Every assessment and accreditation agency shall abide by the code of ethics as laid down by the
Commission.

6.2 (1) Every assessment and accreditation agency shall assess or accredit a higher educational
institution or a programme conducted therein on an application made to it by such institution in such form and
manner, and on payment of such fees, as may be specified by the Commission through a public notification.

(2) The assessment or accreditation of a higher educational institution or a programme in a Higher
Educational institution shall be done at such intervals and after such periods as are specified in the UGC
(Mandatory Assessment and Accreditation) Regulations, 2012.

(3) The assessment and accreditation agency shall, while undertaking assessment or accreditation of a
higher educational institution or a programme in such institution, provide an opportunity to the stakeholders in
the higher educational institution, including students and employees, to submit their views on matters of
academic quality.

(4) The assessment and accreditation agency shall give a reasonable opportunity to the higher
educational institution to file suggestions or objections, if any, on the draft assessment or accreditation prepared
by it and shall take note of such suggestions or objections, if any, while finalizing the assessment or
accreditation of such institution or any programme conducted therein.

(5) The assessment and accreditation agency shall publish on its website the assessment or accreditation
undertaken together with all documents and reasons for such assessment or accreditation.

(6) The assessment and accreditation agency shall furnish to the Commission at such time and in such
form and manner as may be specified by the Commission in a public notification or as the Commission may
direct, such returns and statements and such particulars in regard to assessment or accreditation of higher
educational institutions by such agency, as the Commission may, from time to time, require.

(7) Without prejudice to the provisions of sub-clause (1), the assessment and accreditation agency shall,
within a period of ninety days after the end of each financial year, submit to the Commission a report along with
audited statement of accounts in such form, as may be specified by the Commissionin a public notification,
giving a true and full account of its activities, policy and programmes in regard to accreditation of higher
educational institutions by such agency during the previous financial year.

7. Audit and Inquiry of Assessment &Accreditation Agencies

7.1 The Commission may, at any time, by order in writing, direct any person or persons (hereinafter
referred to in this clause as “Accreditation Audit Committee”) specified in the order to audit or inspect or inquire
into the affairs of any assessment and accreditation agency or any higher educational institution in matters of
accreditation and to report to the Commission on any audit or inspection made by such Accreditation Audit
Committee.

7.2 Tt shall be the duty of every chief executive or officer or other employee of the assessment and
accreditation agency and every chief executive or teacher or officer or other employee of the higher educational
institution, as the case may be, to produce before the Accreditation Audit Committee directed under sub-clause
(1), all such papers and other documents in his custody or power and to furnish him with any statement and
information relating to the affairs of the assessment and accreditation agency or higher educational institution, as
the case may be, as the said Accreditation Audit Committee may require of him within such time as the said
Accreditation Audit Committee may specify.

7.3 The Accreditation Audit Committee, directed to audit or inspect or inquire under sub-clause (1), may
examine any chief executive or officer or other employee of the assessment and accreditation agency in relation
to accreditation of any higher educational institution or programme conducted therein.
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7.4 On receipt of any report under sub- clause (1), the Commission may, after giving such opportunity to
the assessment and accreditation agency to make a representation in connection with the report as, in the opinion
of the Commission, seems reasonable, by order in writing,—

(a) require the assessment and accreditation agency, to take such action in respect of any matter arising
out of the report as the Commission may think fit; or

(b) modify terms and conditions of certificate of registration as it thinks fit, and terms or conditions so
modified shall be binding upon and be observed by the assessment and accreditation agency and shall be of like
force and effect as if they were contained in the certificate of registration; or

(c) revoke the certificate of registration of the assessment and accreditation agency.

7.5 The Commission shall, place the report submitted by the Accreditation Audit Committee under sub-
clause (1) and the action taken thereon by the Commission on its website.

8. Grievance Redressal Mechanism

8.1 Any person aggrieved by the accreditation decided by any assessment and accreditation agency
under these Regulations, may apply to the Commission for withdrawal of such accreditation or its modification.

8.2 The Commission shall take a decision on an application made within ninety days after affording the
assessment and assessment and accreditation agency reasonable opportunity of being heard.

9. Miscellaneous

If the Commission is of the opinion that it is necessary or expedient in the interests of the general
public so to do, or for advancement of knowledge, it may, by notification and subject to such conditions as may
be specified in the notification, exempt any class or classes of higher educational institutions from the operation
of" all or any of the provisions of these Regulations and may, as often as may be necessary, revoke or modify
such notification.

10. Penalties

10.1 If an accreditation agency fails to comply with the obligations referred to in sub-clause 6.1 (1) and
the adherence to the code of ethics referred to in sub-clause 6.1(3), without prejudice to any penalty which may
be imposed under the University Grants Commission Act, 1956, it shall be liable to pay such compensation, to
the higher educational institution for any loss or damages suffered by such institution, as may be determined by
a Court of law.

10.2 Any accreditation agency, which contravenes-
(a) any provision of these regulations or any notification made thereunder; or

(b) the standards specified under any law for the time being in force by the appropriate statutory
regulatory authority; or

(c) the terms and conditions specified in the certificate of registration,

shall, without prejudice to proceeding for prosecution under the provisions of these regulations or any
other law for the time being in force, be liable to a penalty as per the provisions of the University Grants
Commission Act, 1956.

10.3 If any person provides any information or produces any document under these regulations or under
any notification made thereunder, or delivers an account or statement which is false, and which he either knows
or believes to be false, or does not believe to be true, he shall be liable for being prosecuted in a court of law by
the University Grants Commission.

10.4 If any Higher Educational Institution (HEI) furnishes false or misleading information or tries to
influence the Assessment & Accreditation Agency in whatever way to obtain a higher grade or assessment, it
shall be liable to be de-notified from the Section 2(f) and 12B of UGC Act and stoppage of/or withdrawal of
UGC grants, if any. Similarly a deemed to be university shall be liable for de-notification of its status as a
deemed to be university under Section 3 of the University Grants Commission Act, 1956.
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11. Removal of difficulties

If any difficulty arises in giving effect to the provisions of these regulations, the Commission may, by
order published in the Official Gazette, make such provisions not inconsistent with the provisions of these
regulations as appear to it to be necessary or expedient for removal of the difficulties;

Provided that, no such order shall be made after the expiry of a period of two years from the date of the

commencement of these regulations;

Provided further that, an order providing for the removal of a difficulty arising due to overlap or conflict
with regulations of an appropriate statutory Commission shall be made only in consultation with and, with the
concurrence of such statutory Commission.
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